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2 0.3. 350,1029.2018

No. O.A. 350/01029/2018 Date of order: 23.7.2018

Present: Hon'ble Mr. A.K. Patnaik, Judicial Member

For the Applicant : Mr. N. Roy, Counsel
For the Respondents : None
ORD E R (Qral)

A K. Patnaik, Judicial Member:

Heard Mr. N. Roy, Ld. Counsel for the applicant.
2. This Original Application has been filed by the applicant under Section 19
of the Administrative Tribunal Act, 1985 seeking the foltowing relief.-

“(a) To issue direction upon the respondents to consider the
representations dtds. 28. 92016 296 2017, 1.1.2018 and 2.4.2018 for the

\\.\\ ..... ? {, ‘L
(b) To issue furthen drrectronr.upon the respon\aents to give promotion for

the post of auditor w.ef: 1.1 2{)15\f6r the acanc perrod from 1.1.2015 to
3132015 as per GAG's Crredlarr o 28/2014 Letter No. 621-Staff

(ApPY/195-2014 dtd 40.7. 201‘4~st“:t‘he§appﬁcanf*forthwmr
?o“r furth

(c) Any other order oryord ers j order; orders as Learned
Tribunal deem fit and.proper uqder th@crrcomstances‘o/ the case.

(d) To produce%comégﬁe\?i ‘,Depanmeﬁ(erecbrd the time of Hearing.”
\ ~. N

-. /
\ \ ' TR W g
3. As prayed for by Mr. N. Roy, Ld: Counselefor thé applicant, that the applicant

‘-"'

appeared in a Departmental Examrnatron for the post of Auditor held on August,
2014. He was selected for promotion to the post of Auditor o'rr 19.11.2014 having
been qualified in the said examination and became eligible for promotion for the
post of Auditor on 1.1.2015. As per CAG's Circular No. 28/2014, letter No. 621-
Staff (Appt)/195-2014 dated 10.7.2014 the authority concerned has to prepare a
separate panel of eligible candidates for the vacancy period from 1.1.2015 to
31.3.2015 with crucial date as 1.1.2015. Bur owing to administrative laches he
was not promoted to the post of Auditor on 1.1.2015. He made a representation
on 16.1.2015 seeking promotion to the post of Auditor in due time i.e. 1.1.2015.
Thereafter, the authority concerned gave promotion to the candidates on

1.4.2015. As the promotion was given on 1.4.2015, the panel year has been

W




3 0235010292018

changed for the vacancy period from 1.1.2015-31 3.2015to 1.4.2015 -31.3.2016.
Since the direct recruit candidates joined on December, 2015 as per 20 point
roster, the applicant became junior to those direct recruit candidates. As per the
applicant, he appeared in the departmental examination in the month of August,
2014 and came out successful in the month of November, 2014 for the post of
Auditor. Since, the DPC for the period from 1.1.2015 to 31.3.2015 with crucial
date as on 1.1.2015 was not held, the applicant was promoted from 1.4.2015
instead of 1.1.2015.Thereafter also he preferred several representations dated
07.0.2016, 29.6.2017, 1.1.2018 and 242018, which are still pending
consideration.

4. Mr. Roy, Ld. Counsel for the applicant submitted that the grievance of the
applicant would be more or Ie*s‘s =addressed: |f a specaf ¢ order is passed by

directing the concerned authtg;ﬁty |e*‘|’es’b' onhdent Nos\2 & 3 to dispose of the

N7

representations dated 2@201 . 2014 /€498, 20‘1"7 Within a specific time
. oy _‘aﬂ' f"
- ‘ ./"" fss
frame. s o7 \ d:\\;‘;f pe
5. Therefore, Id|sposeﬂof thls /,b ,gge:%yng the reSpondent Nos. 2 & 3, that

’ /~,/ N,

if any such representatlon *as cialmed by the apphcant} as been preferred on
2.4.2018, 1.1.2018, 29.6. 2017 ‘and the same |5jt|wpend|ng consideration, then
the same may be considered and dusposed -of within a period of six weeks from

the date of receipt of this order.

6. Though | have not entered into the merits of the case still then | hope and
trust that after such consideration if the applicant's grievance is found to be
genuine then expeditious steps may be taken by the concerned respondent No. 2
& 3 within a further period of three months from the date of such consideration to
extend the benefits of promation to the applicant. However, if in the meantime the
.said representation stated to have been preferred on 2.4.2018, 1.1.2018 &
29.6.2017 has already been disposed of then the result thereof be communicated

to the applicant within a period of 2 weeks from the date of receipt of a copy of

r

this order. ' @ L
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7. With the aforesaid observation and direction, the O.A. is disposed of.

8.  As prayed for by Mr. Roy, Ld. Counsel a copy of this order along with paper
book be transmitted to the respondent No. 2 & 3 by speed post for which Mr. Roy

undertakes to deposit necessary cost in the Registry by the next week.

(AK. Patnaik)
Judicial Member

SP




